BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 257/2020(SZ)
IN THE MATTER OF

Tribunal on its own motion-SUO MOTU Based on

The News item in the New Indian Newspaper, Dated

27.11.2020, “ACooum in the making in Karur?

Callousness of officials.” ..... Applicant

“Vs-

1) The Chief Secretary to Govt. of Tamil Nadu
Govt. Secretariat, Fort St. George
Chennai, Tamil Nadu — 600009

2) The Principal Secretary to Government,
Public Works Department,

Govt. Secretariat, Fort St. George
Chennai, Tamil Nadu — 600009

3) Principal Secretary to Government
Health and Family Welfare Department
Secretariat, Fort St. George,

Chennai 600 009.

4) The Secretary to Govt. of Tamil Nadu,
Department of Environment & Forests,
Govt. Secretariat, Fort St. George
Chennai, Tamil Nadu — 600009

5) Additional Chief Secretary to Govt. of Tamil Nadu,
Municipal Administration and Water Supply Department,
Govt. Secretariat, Fort St. George

Chennai, Tamil Nadu - 600009

6) The Chairman,

Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,

Chennai, Tamil Nadu — 600032

7) The District Collector,

Karur District,

Sh-874, First Floor Collector Office,
Karur, Tamil Nadu 639 007.
Chennai 600 001.

8) The Municipal Commissioner
Karur Municipality

Azad Road, Bunglaw Street,
Karur, Tamil Nadu 639 001.

@_,_,,‘/_ Chizf Engineer

_ P.W.D. W.R.D.
S.xecutwe Engineer, PW.D, W.R.L, l’:o::‘.—:fi:-:mu:e Regif‘pn
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9) The Chief Engineer,

PW.D., WR.O,

Pollachi Region, Town Hall,

Coimbatore 641 001. .... Respondents

Report on behalf of the P.W.D by 9™ respondent Chief Engineer, PWD/WRD.,
Coimbatore Region, Coimbatore

L,G.Muralidharan, Son of K.M.Gangadaran, Hindu aged about 58 years, working as the Chief
Engineer, Water Resources Department, Coimbatore Region, Coimbatore, the 9"respondent
herein and as such I am well acquainted with the facts and circumstances of the case from the

available records. I am filing this Report, do solemnly and sincerely state as follows:

1. It is respectfully submitted that the Hon’bleNational Green Tribunal has passed an orderdated
25.05.2021 on the O.A. 257/2020(SZ) and directed the P.W.D to file an independent report
regarding the mechanism provided to protect Amaravathi river from pollution and
encroachment.In compliance with the order dated 25.05.2021 on O.A.No 257 of 2020(82), I
submit the report in favour of PWD on behalf of the 9"respondent.(The Chief Engineer WRD.,
Coimbatore Region, Coimbatore).

2. It is respectfully submitted that as mentioned in Para 2 of the order, Necessary intimation
were sent to the Commissioner, Karur Municipality duly mentioning the places wherein the
domestic sewages are let into AmaravathiRiver and to take action to protect from pollution. The
KarurMunicipality has requested this department for allotment of certain areas for establishment
of sewage treatment plant (S.T.P), in their letterdated 18.03.2021.1n this regard certain areas are
identified by PWD along the adjacent places of Amaravathiriver for establishment of sewage
treatment plant.Since theseareas belong to water resource department, they are to be surveyed in
co-ordination withRevenue Department and the boundaries are to be demarcated. A letter was
addressed to the Tahsildar by the Assistant Executive Engineer, PWD,Amaravathi Basin Sub
Division No.4 WRD,Karur on 23.04.2021 in this regard. On demarcation of the boundaries,
suitable proposal for transfer of lands from Water Resource Department to Municipal
administration will be evolved and submitted to Government in accordance with the rules in

force.

3. Regarding the issue of digging a channel to divert Amaravathi River water from one bank to
another, it is submitted that the site was inspected by the PWD officials immediately on
27.11.2020 and it is learnt on enquiry that the canal was made by the nearby temple trust on the
occasion of Kumbhabisekam festival performed at Vanjileeswar temple during the last week of

November 2020 for the convenience of devotees.
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4. However, it was informed by the field Engineer by way of a notice issued to the Executive
Officer/HR & CE/PasupathiEswaranKoil, Karur (Letter No. F.4/JE.1/2020, dated: 27.11.2020)
with a warning to obtain necessary prior permission from the authority concerned for this kind
of works in Amaravathi River. However, the Joint Committee appointed by this Tribunal also
did not find any abnormalities resulting in pollution of water in that area other than the above
stated facts.

5.Whenever reports of encroachments are received (or) observed during inspection, immediate
notices are being issued to the authority concerned to evict the encroachments. Evictions of
encroachments are carried out by this Department in co-ordination with Revenue Department

and Police Department whenever necessary.

6.0nan instance in the Amaravathi river course adjacent to the banks, about 16 wells were dug
near KarurMunicipal area using concrete rings to tap water illegally from the river. These ring
wells were formed only to tap water unauthorizedly and not for making any pollution. However
this violation was found out during inspection and immediate action was initiated by P.W.D.
and they were dismantled and evicted in co-ordination withRevenue Department and Police

Department. Necessary photographs of eviction of the wells are also enclosed.

7. The Government of Tamilnadu in G.O. (Ms) No.23 Environment and Forest (ECI) dept.,
dated: 01.03.2018 have constituted a District Co-ordination Committee to ensure co-ordinated
and continued action to arrest discharge to water bodies/land and to take stringent action against
defaulting units. The District Co-ordination Committee is headed by the Chairman / District
Collector with Executive Engineer of Water Resource Department division of the respective

jurisdiction as a member.

8. To exercise the Guidelines given in the G.O. for the District Co-ordination Committee and to
encounter these kinds of encroachments and controlling the pollution in the river course of
Amaravathi, during regular patrolling and to have an immediate approach to the river, approach
roads worth plying of inspection vehicles are to be formed for above 10 Km (From
Chettipalayam anicut to Thirumukkaudalur)

9. The PWD has proposed to have a field study to form such approach roads along both the side
of banks of river Amaravathi which will protect the river bank from encroachments and to serve
as aninspection track. It is also proposed to plant native trees on either side of the bank to be
formed, which will enhance the soil stability preventing encroachments and even erosion. This
will have a great support on purification of atmospheric air and pollution into the river and
hence preserving the pristine water resource. On finalizing a detailed project report, proposal

will be placed before the Government through appropriate forum to get sanction of the scheme.
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Dated at Chennai on this 26" day of June 2021
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ABSTRACT

Environment - Environment Cantrol ~ District Co-ordination Commitiee to ensure
to-ordinated and continued action to amest discharge ic water bodies / land and o take
stingent action against defalting units — Constituted -Orders —1ssued. ;

Enviro nt Fores ci1 arémen

G.0. (Ms) No.23 : Wﬂm oy (H-2048
GamsSlemind, wrs! —17
Dated: 01,03.2018
Read:

1. G.0.(Ms) No.213, Environment and Forests Department , dated

30.03.1989,
2. G.0.(Ms) No.127, Environment and Forests Department , dated
08.05.1998 ; : ;
3. G.0.D) No.223, Environment and Forests Depariment , dated
(02.09.1988

4. From the Principal Secretary 10 Governmant / Chairman(FAC),
Tamil Nadu Pollution Controf Board, Latter
No.P&D/E.012260/2015, dated 25102017 and 17.01.2018.

— s

=====

ORDER :

“The Principal Secretary to Govemmen: / Chalrman(FAC), Tamil Nadu Poliution
Conlrel Board has Informed that.as per section 17 of the Water Act, one of the functions
of the State Pollution Control Board is %o advise the State Government on any matter
concerning the prevention, control or abatsmerit of water pollution’. As per saction 24 of
the Waier Act, the State Government may {ssug nolification on the recornmendations of
the State Pollution Contrel Board for protection of water bodies.

2. On the above lines and based o0 the tecommandations of Tamil Nadu
Pollution Control Board, in the Government Order 1% read 2bove the Government of
Tamil Nadu impesed a total ban on seifing-up of the 14 types of highly poliuting
indusiries within one Kilometer from the embankments of the specified Rivers, Tanks
and Resenvoirs and Canals. Further in the Government Order 2™ and 3® read above
the ban was extended to & kilometer from the hanks of River Cauvery and its tributaries,
Perniaary, Pater, Vaigai and Thamirabarani Rivers. '

{red)
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Several complaints were received regarding discharge of untreated waste Inlo
River Cauvery. In this regard, writ pefition was aiso filed in the Hon'ble High Court by
the People Health and Development Councii, Erode soainst the pollution of river
Cauvary. The Hon'ble High Court of Madras in the W.P.Nos.6494/98 and 30153/03 on
04.07.2007 and subsequently on 08.08.2007 has passed the various direstions inter-
glia that -

“Para 18 (ix) The District Colisctor is diresied to set up a Commitics. for co-
ordinzied action headed by the District Collector or his representative and cormprising af
the District Environmental Engineer, Temil Nadu Pollution Conlrof Board, S.€, TNES
and the District Superintendent of Police or his homines, fo ensure coordinaled and
confinued action fo. arrest discharge fo water hodles / {and and to take stringent action
ageinst defaulting unifs, including ¢riminai prosscution wherever warranted.”

Based on the High Court erder the District Gollestor, Erode and Namakkal have

. constituted a District Co-ordination Commitize.

3. The Principal Secretary to Government ¢ Chairman (FAC), Tamil Nadu
Bolition Control Board in his letier 4™ read above has stated that considering the above
maode!, the Board vide B.P, Ms. No. 12 Dated 21.04.2015 issued orders o all the District
Coliectors to constitute District Co-ordination Commitiee (DCC) in their respective
districts fo resirain the operation of illegal units discharging the untreated efiluent on
land or into water bodiss. Accordingly, the Committees have been constituted in certain
districts. :

However, during all Joint Chief Environmental Engingers (Monitoring) review
meating held on 08,10.2017, it was mentioned by the JCEES(M) that the District Co-
ordination Committees are unable o function with full spirit, since there is o legal
powers vested or back-up for the committee. In the meeting it was requested 10 give
additional powers fo the JCEE(W) fo handie ilegal discharges without procedural
delays. It was thereby suggested that Government may be addressed fo issue Orders
jor constituting the Disirict  Co-ordination Commitiee in all the Districts with suitable
terms of reference for the committee. :

4. Based on the above, and considering the imporance of protecting the
precicus water bodies in the State of Temil Nadu, the Principal Secretary to
Government / Chairman{FAC), Tamll Nadu Pollution Control Board has requested the
Government to_issue necessary order consfitufing District Co-Ordination Commilise in
all the Districts with the foliowing members:-

=iy St Siinitt

1. | District Caliector Chairman

2. |District Environmental Enginesr, Tamil Nada Convener
Pollution Control Board

3. | Environmental = Engineer(Flying ‘Squady), | Member
: Tamil Nady Poliufion Control Board
(if available) 3 i

4. | District Superintendent of Police Member




5. | Superintending Engineer, TANGEDCO Viember

5. | Executive Engineer, Public Works Department | Member
(WRO Division) FE

7. | Revenue Divisicnal Officer Member

5. The Government &fter careful consideration, accept the propesal of the
Principel Secretary to Goverament / Chairman (FAC), Tamil Nadu Pollution Control
Board and constitute 2 District Coordinaiion Committee in ali the districts with the
following members and the following guidelines:-

1. | Disirict Collector Chairman

2. | District Environmental Engineer, Tamil Nadu | Convener.
Poliution Control Board

3. | Environmental Engineer (Flying Squad), Tamil | Membar
Nadu Pollution Control Board (if available)

4. | District Supsrintendent of Police Member

5. | Superintending Engineer, TANGEDCO Mermber

8. | Executive Engineer, PWD(WRO Division) Member

7. | Revenue Divisional Officer ‘Membsr

Guidelines of the DCC:=

() The Committee shall teke action against any unauthorized unit including
Texiile processing units and tannery units.

(i) The Commitiee shall take action zgainst units which discharge unireatad trade
sffluent into the water bodies/on land/outside the premises. Action:may include
disconnection of power supply, disconnection of water supply, seizure of the
materials, sealing of units’ premises/ machinery and eviction stc.

(iti) Criminal ‘cases may be filed against the unit owners and land owner who
allow running of unauthorized units.

(iv)The Committee shall also examine and teke aclion against the
ilegaliunauthorized sffluent discharges based on the inspection reports
furnished by the District Environmental Engineer, TNPCB/ Environmental
Engineer (Flying Squad).

(v) The DCC shall take up periodical / surprie inspeciions (including night times
and holidays) along the water bodies including Rivers, Canals, Lakes and
odais etc., so as 1o prevent indiscriminate discharge of effluent from any
SOurce. .

(vi)Nscessary Police Protection hall be given to officials during inspeciion and .

acting on behalf of the DCC to carry out the above activities.

(P&o)
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{vil) The expenses incurred for evictian, gemoition efc., shall be collected from
the polluter on the basis of ‘Polluter #ays Principls”.

{viii) In case of any fllegal moverment and dumping of hazardous wasles, bic-
nedical wastes or other wastes in &ny privateipo:a‘mbakku \and, near water
bodiesiopen land which may cause environmental poliution, the District
Co.ordination Commifies would take immediate aciion including eriminal

acfion.

{ix) The DCC shall teke action against fiegal movement of fabricsfyarn for the
purpose of dyeing outside and also 1© prevent movement of sludge ansing
from the treatment sysiemt 0 25 to prevent illegal dumping of sludge.

(x) To prevent un-authorised - movesnent of Hazardous wastes and illegal
sransportation of sewage fprocess efiluent, crimingl action lo be initiated
against violztors with the help of RTC.

(BY ORDER OF THE GOVERNOR)

Mid, NASIMUDDIN
BRINGIPAL SECRETARY TO GOVERNMENT

10
The Principal Secreiary 10 Govemment / Chalrman(FAC)
Tamil Nadu Pollution Control Board, Chennal-32.
The Additionai Ghisf Secretary fo Gavernment, Homs Depariment, Chennai-8
The Principal Secratary {o Hor'ble Chief Minister,
Chennal-S.
The Principal Secretary 10 deommant..?uhl’;cv\!crks Department,
Chennai-8 = !
The Principal Secretary 1o Government,
Energy Depariment, Chennai-2

The Secretary to Government, Revenue and Disaster Management Depariment, Chennal-9
Al District Colleciors

Copy - :
The PS 1o Principal Secretary 1o Government,

Environment and Forests Department,
SFISC.

JFORWARDED BY ORDER/ i
' GRS o
i valw

* Seation Officer.
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